CENTRAL ADMINISTRATIVE TRI BUNAL @
" FPRINCIPAL BENCH
NEWN DELHI.

Qs AsN0. 2071 of 1992

New Delhi, this the 21st day of December,1993.

Hon'ble Mr Justice S.K.Dhaon, Vice Chairman.

Hon'ble Mr B.N.Dhoundiyal, Member( A).
s/
Shri Kanwar Pal, 3/Shri Hubbal,
Casual Gangman,

Nor thern Railway, Doraha,
Dorha.

1.

2. Ram Datt, S/0 Shri Gaya Rami
3. Hari Singh, Gaya Ram

4. Gajra%, Nawab 3ingh

5. RukamPal S/O Maharaj Singh

6. Amar Singh, 3/0 Mangal Singh
7. Balbir S/0 J.M.Singh

8. Hub Lal S/0 Ganga Ram

9. Khajan Singh S/0 CharanSingh
10.Raghubir Singh S/O Mangal Singh
1l.BhuriSingh S/0 Hari Qm.
lZ.Udai. Veer S/O Jai— Singh.
13.Jaswant Singh S/0O Videy Ram.
14.Kumar Pal S?O Shri Hus Lal.
15.Chiranji Lal 3/0O Maharaj Singh.
16.Jai Pal Singh S/O Qn Parkash.
17.Suresh S/0 Ram Singh.

18.Bhoj Raj S/O Vas Dev.
19,.Chander Pal S/O Mukandi Lal.
20.Rajan Singh S/0 Nawab Singh
21.Chokhe Lal 3/0 Maha Raj Singh.
22,MoharPal S/O Ved Ram.

23.Tara Singh S/0yaya Ram.

24.Raj Pal Singh 3/0 Yudhveer Singh
25.,Daya Ram 3/0 Jive Ram
26.8Bhopal 3/0 Ayodi Pal,
27.RamaPati Mishra S/0 Kalu Ram.
28.Kali Ram S/O Charan Singh

g to 28 working as Casual Gangman,
in the office of Doraha, under P4, Dorzha.

eess Applicants.
( by Mr B.3.Mainee, Advocate),

versus

1. The General Manager,
NorthgTnponaklvay,
New Delhi, :

2. The Dy.Chief Engineer Track(P®RS)
Northern Railway,
New Delhi,

3. The Assistant Engineer(PQRS)/SPL
Northern Railway, ambala........Respondents.

( by Mr R.L.Dhawan, Advocate).
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PER S.K.DHAON, VICE CHATRMAN
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Disciplinary proceedings have been initiated
against the petitioners.A Charge-sheet has been given
to them. No final orders have been passed as yet.
Nevertheless, they have approached this Tribunal
by means of this Qriginal Application.

2. The prayer, in substance, is that the
disciplinary proceedings may be quashed. In fact,
the prayer is that the charge-sheet may be quashed,
The gravemen of the charge is that for the purpose
of securing services as Casual Labourers, the
petitioners produced a Card that they were working
in the Railways and the Cards produced by them

have been found to be fake.

" 3. The case set up by, the petitioners is

£

that’in fact they had not produced any Card. Under

our directions, the learned counsel for the

‘Respondents has produced the relevant cards. The

learned counsel for the petitioner'Vehenently'contends
that these cards were not produced by the peti tioners,
At this stage, it would not be safe to record

any finding é%fihe crucial question as to whether

the petitioners had¢ produced the cards, in question;

4. T he record discloses that the petitioners
have already been examined by the Inquiry Officer.

It further discloses that none of the twenty
prosecution w#itnesses, as mentioned %g-the foot of

the charge-sheet have been examined so far. Shri Mainee
contends that none of the ten documents, as mentioned
in the charge-sheet, have been brought on the record

and that the procedure adopted by the Inquiry Officer

vitiates the entire Proceedings and this is enough
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to quash the prosesdings, Shri R.L.Dhavan,
learned sounssl for ths respondsnts, on
the other hand, has stated at the Bar that sinse
the fats of the pstitioners will turn wpon the
appresiation of the dosumentary evidense, the
department will not produse any witness, who may
depose on fasts, UWe make it elear that in the
departmental prosesdings, the department shall
not be psrmitted to ex@mine any uitness statine
fasts relating to the merits of the sharse/sharges.
Howsver, it will be open to 1t'§o produss formal

witness or witnesses,

5, All told, we do not sonsider it a fit
ease for interferense at this stase, However,
ve dirsst the Inquiry Offiser, who is present in
Court, to sompletse the departmental prossedinas,
within a period of three months from the d ate of
this order, It goes without sayine that if,
ultimately, the petitioners are punished in the
departmental proseedings, it will be open to them
to shallenge the orsders of punishment before

appropriate forums,

6. With thess observations, the 0,A, stands

disposed of but with no order as to sosts,

b gy %
G(B.N.D;;undiy21) ' ( S-Kjg;ﬂon )
Member(A) Vies Chairman
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